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O R D E R 
 
 
Per Rajesh Kumar, Accountant Member: 
 
 The above titled cross appeals have been preferred against 

the order dated 04.10.2012 & 23.11.2012 of the Commissioner 

of Income Tax (Appeals) [hereinafter referred to as the CIT(A)] 

relevant to assessment year 2007-08 & 2009-10. 

 
2. At the outset, the Ld. Counsel of the assessee submitted 

that the assessee is going in for Vivad Se Vishvas Scheme under 

the Direct Tax Act, 2020, therefore, the case may kindly be 

adjourned.   

 
3. Since the assessee is going for Vivad Se Vishvas Scheme, 

2020 the adjournment application by the assessee is rejected.  

Besides, we are inclined to dismiss the appeal of the assessee in 

view of the decision of the Hon’ble Madras High Court Nannu 

Samy Mohan (HUF) vs. ACIT TCA No.372 of 2020 with the 

liberty to assessee to get this appeal recalled in case assessee 

does not succeed in VSVS 2020.  Accordingly, the appeal is 

dismissed. 

 

    
Order pronounced in the open court on 23.12.2020. 

 
 
                 Sd/-    Sd/-      
      (Amarjit Singh)                                                  (Rajesh Kumar) 
   JUDICIAL MEMBER                                       ACCOUNTANT MEMBER 
 

 
Mumbai, Dated: 23.12.2020. 
 

* Kishore, Sr. P.S.   
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